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REFERENCE TO THE UNJUSTIFID
INCREASE IN THE PRICES OF
TYRES AND TUBES

SHRI B, SATYANARAYAN REDDY (A-
ndhra Pradesh): Mr. Chairman, Sir, I would
like to bring t, the notice of t'ne Government
an important issue. The tyre and tube
manufacturers have increased tha prices at the
cost of consumers and thus they have put the
consumers in hardship. Si', the Government
had withdrawn price and distribution control
on tyres and tubes. But the tyre
manufacturers, acting in unison, havs used the
same as a licence to fleece the unwary
consumers in 'a number of ways besides
increasing the price substantially and
frequently. Sir, consequently, ¢n protests from
the consumers, the Ministry of Industry
through their letter dated Sth May, 1984
requested t'ne Bureau of Industrial Costs and
Prices to undertake a study of the cost
structure of tyres with a view t, see whether
and to what extent price revisions resorted to
by the manufacturers during November, 1983.
to January, J 984 were justified jn terms of
increase in cost (f production, and if not, the
manufacturers would be asked to roll-back the
Prices to the pre-revision levels Sir, the
Ministry of Industry also set up a Committee
on Automobile Tyres and Tubes vide their
Memo, dated 19th May, 1984. Sir, tnis
Committee under the chairmanship of Shri M.
Satyapa] wag set up i, response to numberous
representations o, availability, quality, price
and distribution of automobile tyres and tubes
Sir, the Reports of these two bodies, the BICP
and the Satyapal Committee, are the bands of
the Government. Sir, the BICP has
disapproved the tyre price increases
introduced in November, 1983, January 1984
and March 1985. The Satyapal Committee has
said in it report on prices that "undoubtedly
the substantial increase in prices over the last
four years has been of sn order out of 1'ne
with general price increase in wholesale price
indices or the ability of transportation industry
largely owned by truck operators to withstand
the significantly high cost of tyres "On
specification, etc., Sir, the Commitle has said,
"to protect consumer interests the tyre should
have per-
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manent markings capab]. of clearly

identifying essential information such as date
of manufacture, maximum permissible load,
life of tyre and its safe usage period." But, Sir,
neither any action could b, taken against the
tyre companies on the Price front, in the light
of the BICP's disapproval of the Price
inc’eases of 1983, 1984 and 1985 nor ,n, (f
Ae Satyapal Committee recommendations
have been implemented. These two Reports
are pending before the Government. And
instead of implementing fhe recommendations
of these two bodies, the manufacturers have
again increased the prices in 1986. So. Sir, I
request the Central Government (, protect the
consumers from the tyranny of the tyre
manufacturers. And also, Sir, in this
connection, the Pub. lie Accounts Committee
said in its report, I quote; "The Committee
have expressed their concern that Government
finditself their concern that Government finds
itself helpless in the face " manufacturers'
determination to keep prices of tyres at levels
acceptable to them."

In view of the recommendations of these
expert bodies, Sir, I would like the Gov-
ernment to take immediate steps to control
the Prices of tyres and tubes.
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MR. CHAIRMAN: Everybody has read
that

SHRI PUTTAPAGA RADHAKRISHNA

(Andhia Pradesh): Sir, I am on a point of
order (Interruptions).

DR, RATNAKAR PANDEY: Earlier ther,
wer, reports that a three member group of
some Sikh terrorists had entered the country
by the port of.. .(Interruption ).

MR. CHAIRMAN:
hear me. The idea of
mention is ° make a
Government

Pandeyji, please
making a special
suggestion to the

DR. RATNAKAR PANDEY: Yes, Sir, I
am coming to that. It was said that one was
captured and fhree were still at large. The
intelligence reports stated that the terronsts
might make an 'attempt ,, the life of the
Indian Prime Minister
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I do not subscribe to this resolution.
ilnterruptions).

MR CHAIRMAN: Now,.why are you so
impatient. I have already told Kusha-wahaji
that 'l am going to i ilow him. He was not
here. He came "™®- All the notice that I have
received are here I was going to give him a
chance,

SHRI ATAL BIHARI VAJPAYEE
(Madhya Pradsh): But th, Member should b,
relevant,

MR. CHAIRMAN: He i trying to.
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It is not a question of individual or party
question (Interruptions).

MR. CHAIRMAN: Way don't you allow
me to handle the situation? Just hear me.
You please make a suggestion what the
Government should do. We allow special
mentions t° draw attention k> a fact and
what should be done by the Government in
your opinion. That is the purpose of special
mentions. Come to your suggestions.
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SHRI DARBARA SINGH (Punjab): Sir,
it iy not the question of a single person. It
concerns aU the Indians, It ig a question of
th, Prime Minister of India and not of this
party alone. He belongs to you also. You
must also hear. (Interruptions).

SHRI NIRMAL CHATTERJEE (West
Bengal); Sir, he is the Prime Minister of
India and represents a minority of voters.
(Interruptions").

MR. CHAIRMAN: Mr. Pandey, you must
conclude now.

DR. RATNAKAR PANDEY: Sir, allow
me two minutes more (Interruptions).

MR. CHAIRMAN; You may have ,
different opinion. But it is his opinion. You
should not prevent him from expressing his
opinion.

REFERENCE TO THE ALLEGED
*SHOOTING DOWN OF ELEVEN PER-
SONS BY THE POLICE PERSONNEL
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